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1.-Tha-3uh Divisional Officer,

Telacommunicetion, Peddapalli.

2. The Talecam District Enginesr,
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0.A.N0.1122/95, Dates 'l/@ -9.1995,

JUDGMENT

[ as per Hon'dble Sri R.Rangarajan, Member(Administrative) X B

Heard Sri K.Venkateswara Rao, learned counsel for
the applicant and sri N.R.Devaraj, learned Standing Counsel
for the respondents.
2. The applicamt pleads that he was initiart.y S
enjaged as Casual Maz@ﬁor under the con£r01 of the res-
pondents wifh eaffect from 1.5.1985 to 30.9.1986 and
again from 1.4.1980 to 31.10.1995 as per the details
furnished in Annexure-I filed along with the O.A, His
services were terminated with effect from 1,11.1990

and thereafter he was not re-engaged.

3. This OA has been filed prayingrfor a declaration

that the applicant is.entitled for,rengagement as Casual
Mazdoor under the control of the respondents in terms

of the various instruections issued by the Director General,

dt, 21.10.1991 and Lr.No.TA/RE/ZO-Z/ngS./qurd. dt.zz.é,lga—
issued by the Chief General Manager, Tmlecommunications, |
Hyderabad by holding the action of the respondents in mot
reangaging him as illegal, arbitrary, diseriminatory and
violative of Articles 14 and ;G.Of the Constituticn of |

India.

4. As per the details given by the applicant, he
was not engaged from 1.11,1990. Henee, the question of
condoning the break does not arise. As such, he is not
eligible to claim spniority on the basis of his earlier

service in differemt spells.



details furnisheqd

going to be engaged in pursuance

of this order
,» none
shall be retrencheq whoe are already in sefviee

6.  The OA is ordered dgeordingly at the admission

stage itself. No c@sts.//

ﬂM M‘&Jﬁ}v\_
¢R.Rangarajan) _ (V.Nee 1a@r%\'~

Member (Adma, ) Vice Chairman

S

Dated M Sep., 1995,
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QEPUTY '
Grh, EPUTY REGISTRAR(3J)

Ta

1% the Sw Divisional OPficer,
Telecimunication,Peddapalli.
2. the Tlecom District Engineer,
Karimagar.
'3, The Dief General Manager, Telscommunication,
" Doorfanchar Bhavan, Hyderabad.
4, The fub Divisional Officer,
. Karisnagar.,
5. One.copy to Mr.K.Yenkatgswar Rao,Advécage,CAT ,Hyderabad,
6o Ons:copy to Mro.N.R.Devraj,Sr.CGSC,CAT,Hyderabad,
7. Ona'copy to Library,CAi ,Hyderabad,
8. Ons' spars cOpY.
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' TYPED BY . ‘CHECIER BY
. COMPARED BY - APDROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIDUNAL
HYDERABAD BENCH AT HYILRRABAD

!-—/'/7
,THL HON'BLE MR.JUSTICE V.NBELHD:ILAO
VICE CIh IRMAN
AND

'THE HON'BLE MR.RmR:\JAN sM(A)

DATED: (- 9 1995

'

ORDERATUDGMENT

MeAs/Rehro/Coh.NO,
in
: -
0.A.N0. Y22~ (95

T.A.No. ' (W.P.No.,

~ -

4

Admitted and Interim directions
ISSU@ L] . *

‘AJ..].OVJ do.‘ ) . ,
Disposed of with directions.
Dismifsed. T

ssed as withdrawn.
Dismpssed for default.
Ordg red/Re jected,

' No érder as to costs.
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